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Recently the statement given by the US Ambassador and Microsoft
Chief, Bill Gates, created panic in the country. |, therefore, once again urge
upon the Government to come forward immediately to check this.

SUPPLEMENTARY DEMANDS FOR GRANTS (GENERAL) 2002-03

THE DEPUTY CHAIRMAN: The Minister of State in the Ministry of
Parliamentary Affairs to lay on the Table Supplementary Demands for Grants
(General) 2002-03.

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND
COMPANY AFFAIRS (SHRI GINGEE N. RAMACHANDRAN): Madam, | lay on
the Table a statement (in English and Hindi) showing the Second Batch of the
Supplementary Demands for Grants (General) for the year 2002-2003.

GOVERNMENT BILLS

The Cable Television Networks (Regulation) Amendment Bill, 2002
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THE DEPUTY CHAIRMAN: I think, there are certain things, which |
do not have to announce in the House. It is between the Congress Party and
the Chair. They want to speak a little later. So, what is the problem? It is not a
compulsion that the Congress Party Member must speak as the first speaker.
...(Interruptions)... Whatever it is, | will go according to the names mentioned in
my paper. All right.
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SHRI P. PRABHAKAR REDDY (Andhra Pradesh) : Madam Deputy
Chairperson, | am grateful to you for giving me an opportunity to speak on the
Cable Television Networks (Regulation) Amendment Bill, 2002, which is of
great significance. | am supporting the Bill. Madam, the television network in
our country is growing exponentially, year after year, the number of
households connected by television network is increasing. The present
estimation is that there are about 75 million TV connections in the country, and
about 37 million homes are connected to cable operators. The number of
broadcasters is also increasing year after year. There are about 70 channels in
the country, and to facilitate connection of these channels to the households,
there are cable operators whose number is about 60,000. Madam, in the
present-day world, entertainment has become as important as food, shelter
and clothing. Apart from entertainment, the TV programmes broadcasted
through different channels are providing information and knowledge. People,
sitting in their homes, get to know instantaneously, what is happening in every
nook and corner of the world. This has got a great significance. With the
convergence of technologies in future, this is going to play a more vital role.

As the hon. Minister has said, the present problem before this
amendment is that there is no transparency in the game. There are cable
operators, there are broadcasters and there are subscribers. What is
happening is that there is lack of information and lack of transparency. There
is lack of trust among each other. Therefore, the one who suffers the most is
the subscriber. Madam, the subscribers' problem is that they feel that they are
being arbitrarily charged and they are being charged for the channels, which
they don't want to watch, because there is no technology. The cable operators
are also complaining that the broadcasters are charging them arbitrarily, and
they have to pay them. The broadcasters have no knowledge as to how many
viewers are viewing their channels, and they feel that the cable operators are
under-quoting and, therefore, they are charging arbitrarily, there is no nexus
between their charges and the viewership.

It has no basis of statistics. Madam, normally, advertisement is done,
if it is in newspapers, on the basis of circulation; if ii is in T.V., it is based on
the viewership. Even the advertisers who are advertising have no knowledge
of how many viewers are there for a particular channel. To put
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an end to all this, the Government has come forward. | compliment the hon.
Minister. But the million-dollar question is whether this is going to effectively
and comprehensively address the system or not. That is very, very important.

Madam, | am making a few suggestions. The first and foremost is
this. Free-to-air channels and pay channels are being segregated. For free-to-
air channels, the Government will decide what will be the free-to-air channel,
i.e. the basic air channel; what will be the pay channel; and what should be the
rate charged for the free-to-air channel. You said "nominal charges". But what
are those "nominal charges"? "And these free-to-air channels are going to
differ from place to place, from city to city." What is the criterion? In my opinion,
the Government is arrogating to itself the power to choose free-to-air channels,
and what rates should be charged. Madam, | have read the hon. Minister's
statement. She said, "The channels which are broadcasting news, sports and
entertainment will be free-to-air channels." My submission is that there are
about 40 channels in the country, today, which are broadcasting news, sports
and entertainment.” Take for example "E T.V". It has 11 regional channels in
different languages. All these have news and entertainment. They are not pay
channels. As on today, even they are free-to-air channels. Will they be included
in the basic service tier? | want to know what is the criterion. If the power is
vested in the Government,-there is no clarity and the rules are ambiguous-it will
lead to misuse of power, and, then, this will also result in exerting pressure on
the media. That will jeopardise the independence of the media.

Madam, | understand that Doordarshan channels are going to be
categorised as free-to-air channels, the basic service channels. They need not
go through the Cl system. Madam, | would like to know why there is this
differential treatment. There are other channels which are also free-to-air
channels. They are doing exactly what Doordarshan is doing. Why they should
be routed through the CIS and why they should not be categorised so, as long
as they are free-to-air channels and they are not collecting any money from the
cable operators, | want the hon. Minister to clarify.

Madam, through this Bill, the Government is making it obligatory to

install addressable system and the subscribers should install set-up boxes. By
this method, the subscriber can choose what channel he wants, This is
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serving the purpose very well, and the cable operators also will have clarity as
to how many viewers are viewing a particular channel. This is absolutely fine,
Madam; there is no problem at all. But | would like to know from the hon.
Minister, through this system, what is the mechanism for a broadcaster to
know the viewership of his channel. Again, he has to depend upon the cable
operator whom he is not trusting. He thinks that they are underquoting; he is
not trusting them. By this amendment, this problem is going to remain.
Madam, this is my submission.

Madam, another point which | would like to make is, sub-section (9) of
the new section 4A makes it obligatory for every cable operator to send
information to the Central Government, periodically—it may be one month; it
may be 15 days- information like the number of subscribers, the number of
channels and the number of viewers of a particular channel. Madam, given the
numbers, there are about 30 million cable connections and there are about
60,000 cable operators. All this information is going to be sent to the Central
Government. Is it humanly possible for the Central Government to compile and
analyse this information and take follow-up action? | feel that it is meaningless,
and it is not going to serve any purpose. Then, there are minor problems. The
set-top box, which the subscriber is required to have, costs about Rs. 6000-
7000. Now, there are 38 million houses having cable connection. First of all,
will all these 38 million houses be able to afford this kind of money? The
second thing is, availability of set-top boxes. Are there enough set-top boxes?
Or are you going to import these boxes, to make it affordable for the
consumer? If you import, would you wave the duty on this? | understand that
there is no uniform technology in this. There are about seven technologies at
present. If | am not happy with a particular cable operator, and | want to switch
over to another cable operator, | will have to change the set-top boxes, to suit
the technology. This is also going to pose a problem. Madam, all these
problems are there. | would like the hon. Minister to concentrate on this. The
intention of the Bill is very noble and laudable. But | want the hon. Minister to
address the problems which the Government is going to face during the
implementation of this measure. With these words of caution, | support the Bill.

SHRI PRITHVIRAJ CHAVAN (Maharashtra): Madam, | thank you for

giving me time. | stand here to support the Cable Television Networks
(Regulation) Amendment Bill, 2002. This is the second Amendment to the
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Bill. The original Act was enacted in 1995. We have about seven years of
experience of operating this legislation. As the regulatory powers of the
Government are considered to be inadequate, it is not able to give appropriate
benefits to the viewers. There was a constant bickering between the
broadcasters and the cable operators. Ultimately, the viewers were taken for a
ride by frequent monopolistic and arbitrary hikes in the viewership charges.
The Government appointed a Task Force, which went into the various aspects
of this issue, the economics of pricing, the prices charged by the existing
broadcaster, the operation and behaviour of the cable operators who under-
reported, etc. As | said, there was a constant bickering between the
broadcasters and the cable operators, and, ultimately, in every single case, the
viewers suffered, and the Government lost revenue. | don't know the accurate
figures. There were no viewership statistics; there was anarchy in this very
important field of entertainment, which has become a common thing in most
homes today. Today, you cannot find an urban home without a cable
connection. Even in slums, you will see cable. But there is anarchy in this field
at the moment, which is not only costing the Government, in terms of revenue,
but the viewers are also made to pay through their nose. They are forced to
take channels which they do not want. There is no selectivity possible.
Therefore, this situation had to be remedied. | am happy that the Task Force
considered all the aspects of this whole issue, the economics, the choice, the
technology, and has come up with suggestions which have now been brought
before us in the form of this Amendment Bill. We, by and large, support the
initiative of the Government, although we have certain concerns, which, | hope
the Minister would take care of at the time of framing the rules under this
legislation. The key element of this whole scheme is the addressable box, the
set top box, which will decode the’ signals that are encoded by the
broadcasters and cable operators and there will be a service management
system. It would be based on a computerised management system. You will
have complete control and you can decide which channel should be given to
which viewer, because the entire system will be encoded. There will be
transparency in payment; and reporting to the Government and to the
broadcaster. These things would be possible only with the introduction of this
system.

But the key issue is about the set top box. Now, everybody will have

to buy an addressable system. The question is: What would be the cost of a
set top box? How much would it cost? Many figures have been
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mentioned, Rs.5,000, Rs.6,000, Rs.7,000, etc. Some have said that if there is
a mass manufacturing, the cost can be reduced, the Government can make it
duty free and the duty can be reduced substantially on the components that go
into the system. | request the Minister to give us a strategy as to what she is
going to do about the set top box. Will it be manufactured in India? Will it be
imported initially? Will there be bulk import by Government? Will you allow the
private sector operators to trade? What is the Information and Broadcasting
Ministry's R&D doing? Are they coming out with a system? A very substantial
issue is, whether you have an analogue system or a digital system. There is an
analogue system, which is older in nature, and there is a new digital system,
which may appear to be more expensive initially, but, over a period of time, the
cost will come down. As you know, Madam, India virtually doesn't have a
semiconductor industry. All semiconductors, the integrated circuits,
microprocessors, semiconductor memories that go into such devices, are
imported. The present rate of duty, if | remember correctly, is 5 per cent. But
many people bring and assemble printed boards and boxes, maybe, by putting
two or three screws together, and make a metal box in India. Most of the
intelligent parts of the set top box have to be imported, because we don't make
integrated circuits. We don't have the industry in India to make a sophisticated
semiconductors, a sophisticated microprocessor and a large memory device,
which are required for this. So, my first request to the Minister is to go in for a
digital system only.

The second point is that you should not entrap the country in a
proprietary design. Seven or eight designs are possible and each broadcaster
will try to force his proprietary system on the country. You will not be able to
change the technology. Then you will be required to buy another set top box
from another vendor. So, please don't trap the country in, or, freeze the entire
country to, a particular proprietary technology. Make sure that the set top box
would never be a proprietary technology. A viewer, a customer, should have
the choice of changing from one broadcaster to another at will, without any
problem, because it is going to be his property.

THE DEPUTY CHAIRMAN: | think, these boxes are provided by the
channel provider on rent abroad.

SHRI PRITHVIRAJ CHAVAN: Madam, | am coming to that. How
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do you acquire it? One way, of course, is outright purchase. There is already a
problem in outright purchase because the technology changes. You never
know what newer designs have come. People would like to go in for new
models. Why should the technology change? Because there is convergence.
The House is seized of the Communication Convergence Bill. Many
technologies are naturally converging. Today, we are discussing matters
through video conference, we are watching moving pictures on our television.
Technologies like internet, voice on internet called IP, video on demand with
higher band width are available. Fibre optic cables coming to the kerb or
homes or multi-storied buildings, it is possible today to get video on demand,
applications like home shopping, securing payment of your bills, getting
payments from banks, inter-bank transfers, etc. Then, of course, applications
like home shopping, payment of your Bills, getting payments from banks, inter-
bank transfer, all these things which are now possible with computers and
Internet connection, would become possible with appropriate set top boxes. Is
this set top box going to be different from the cable set top box? Would there
be a choice? Would | need two set top boxes, if | want to use Internet, if | want
to use other facilities like telephony, which is a different thing altogether?
Technologies are converging, and, that is why, we are going to have a
Convergence Bill on Communication. Now, have you taken care of the
converging technologies when you think of a set top box? The set top box
should not be such a box that | would require one for video, another for
Internet, a third one for telephone and the fourth one for video on demand. |
hope, one would not be required to purchase five-six set top boxes, if one
wants to use all these services.

The technology that you choose today is going to be a very crucial
decision. The Bureau of Indian Standards has been entrusted with casting
standards. But the speed of communication and information technology is so
fast that nobody will be able to take a snapshot and say that this is the best
today unless we really know what is happening abroad and adopt the best
practices. Many countries who were the first to introduce services, have
introduced standards which have now become obsolete. The United States is
one example where mobile telephony was first introduced, which according to
the European standards, is now obsolete. They were the first to come up, but
they got trapped into a technology which is not the best technology today. But,
now, making investment to change all that is going to be expensive. My
concern is that, whatever set top boxes you prescribe

200



[10 December, 2002] RAJYA SABHA

1.00 p.m.

or the specifications which are drawn by the Bureau of Indian Standards
should be such that it would be smoothly upgradable, without having to tax the
customer tremendously, and, eventually, a time will come when the television
manufacturers would incorporate this entire hardware into their box as a
standard hardware. There are some international standards emerging in this
area.

Another advantage of this whole system would be that, there would a
tremendous amount of data base created as to who is watching what and
which locality is watching which particular channel. This would be a very
crucial and sensitive area because this will be very valuable information to the
advertiser, and he would be willing to pay for that. But | hope the concerns
about privacy are also adequately taken into account. What | am going to
watch in my home today should not become easily available to the advertiser,
who would then flood me with all sorts of unsolicited mail to advertise the
products. So, the data-base, although valuable, should not be freely available
and commercialised, as it is detrimental to the common people so far as the
privacy issue is concerned. While you are now charging on a monthly rental
basis, there is also a technology where there are annual offers, as we have in
the telephone sector where you pay some money and then you are not
required to pay anything for the rest of the year. | am sure these set top boxes
will give different offers, like weekly, monthly or annual.

The new technology that is now coming is of meter-usage. If you
watch a particular news channel for two hours, that is metered, because the
computer is there to do it all. Similarly, if you are watching a cricket match for
the whole day, that is also metered. And, the charge at the end of the month,
like your charge on the telephone, will depend on what you actually watch and
for how much time you watch. These technologies are coming up. But | do not
think we are at such a stage where we can use such sophisticated boxes. But,
please do not get trapped into the standards that we cannot use more
advanced systems when they become available tomorrow. Then, what is the
mode of purchase? Will it be a one-time sale? Will it be a lease? Will it be a
hire-purchase or on rental basis? | am worried, because if other broadcasters
offer a slight improvement, what is going to happen? Even if you
standardise, what is actually going to
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happen? If somebody is going to come up and say "l will give you one more
feature if you purchase my box" then people may, say, for internet connectivity
only, like to change the box and throw the old box away. This happens in the
case of television. There are claims by television manufacturers that "your
television has only thirteen channels, but we offer you fifty channels, and also
an add-on device that gives you hundred channels". These things happen.
How are you going to control that? How are you going to control it? Ultimately,
we need to go in for an independent regulatory authority which is divorced
from the Ministry of Information and Broadcasting. It should be an independent
body. Maybe, a communication convergence commission would subsume all
this. That is the body -- of course, we are not discussing this issue here --
which will regulate, penalise and fix the tariff. You are not giving power to the
authority to fix the tariff beyond which one cannot charge. Everything
should be included in it.

THE DEPUTY CHAIRMAN: Would you like to continue after lunch?

SHRI PRITHVIRAJ CHAVAN: Madam, | am just concluding. When
we discuss the Communication Convergence Bill, we will have an opportunity
to discuss these issues. These issues are very important.

There is another important issue in regard to the entry of foreign
electronic media into our country. Some rules have been modified. It is here in
the papers that a foreign broadcaster has been given permission to make
investment in this field. We need to have a full debate on the entry of foreign
capital and foreign direct investment into the print media as well as the
electronic media. Please do not decide it quietly- whether 14 per cent is
allowed or 17 per cent is allowed. Let us know as to what is your policy
because giving news to foreign people is quite tricky. There is enough material
available -- and people have also written about it - how foreign editorship and
the way news are broadcast have influenced the people. You know what has
happened in Guijarat. Different channels depict the story in different ways.
Those people who are proactive would show the human right violations, but
other people might not show that. If foreign ownership comes into the
broadcast media -- of course, news would be part of it -- there will be many
things involved in it. We should discuss these issues separately. | do not want
to link these issues with this Bill. It is not part of this Bill. But we need to
discuss that because some of the broadcasters are going to be foreign
companies which are keen to come to
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India. What is going to happen if they come? We need to discuss it.

One sincerely hopes that this Bill will end the fight between the
broadcaster and the cable operators, there would be no loss of revenue to the
Government and the Government would be able to get the exact
entertainment tax, etc. that they levy.

Ultimately, we should have a regulatory authority-- whether it is a
communication convergence commission or some other authority -- which
should be transparent, which should be constituted statutorily and which
should be independent. But it should not be under the Ministry of Information
and Broadcasting. As a matter of fact, the three Ministries, i.e. the Ministry of
Communications, the Ministry of Information and Broadcasting and the
Ministry of Information Technology need to come together. They are coming
together. We will have one Ministry left, that is, an omnibus Ministry for the
overall field of communication and there will be an omnibus regulator.

With these words, | support the Bill. | hope when they frame the
rules, they would take care of al!l our concerns so that they do not trap the
country into obsolete technology or give benefit to a particular operator or a
particular broadcaster at the cost of others. Thank you.

THE DEPUTY CHAIRMAN: The House is adjourned for lunch till 2
o'clock.

The House then adjourned for lunch at three minutes past one of
the clock.

The House re-assembled after lunch at three minutes past two of the
clock. THE DEPUTY CHAIRMAN in the Chair.

ANNOUNCEMENT BY CHAIR

THE DEPUTY CHAIRMAN: | have one announcement to make that
Shri [.D.Swami has written to me that he does not wish to make the statement
which is mentioned in today's 'Revised List of Business'. Instead, he will make
another statement regarding the killing of Dalits at Jhajjar, which he made in
Lok Sabha yesterday, on which Members demanded a statement. Now, we
continue with the discussion on The Cable Television Networks (Regulation)
Amendment Bill, 2002. Shri Ramashankariji; not present.  Shri S.S.Chandran,
you have 7 minutes. Are
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